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RAPIVE MEMBER:

Johari Lal Sharma has filed this aoplication |for
direction recarding ovavrent of his alary from -9, 92%‘ The
aonlicant has stated: that he vas work;ng:ds FPitter Gr.,fi in

the Loco Shed ‘Ganganir City, Western Railwéy Kota Division.

The Loco Shed Ganoaplr Zity was clo;ed down wee.f. 1!5.91. The

staff was deﬁldred surolus and absoroed in other deo;rtmphtg

of Railways on alternative posts in the same scales cf'pay.u'

The applnﬂant was ul;o declared surplus. He gave o>tlon for
Leing. absorbed under I L0.W., CQngaparlﬂltv. He was accorjlngly
transferred to the post of Pipe rlttcr gr. II under 10,
Gangaglr City vide orider dated 18.9. 91.--He reportpd to that
office on 25.9.91, After 4% months, IOh, Gangapur’ vJ,y v&ie
letter dated 8.2.92 (Annexure A-~1) addressed to Loco Forewan,
Gangaplr City JtJteJ that the Senior Divisional Engineer, . Kota

had not accepted thlS transfer of. the dppllcant and the

apgllﬁant had arcordlngly been IellPVPd on 8,2.92 Eor‘reportlng

.k \{\'\':_.“ 'AD‘"'/'

4$ %@ to the parent Loco Engineering Dmpartment. . The ')ollcant
ST .
kq a#ﬁ? Ti@hereafter anoroached the Loco Porpman, Gangapiar Clty_on

)glo 2.92 but the Loco Foreman showed his lnablllty to laccept
J*'hlm because the Loco Shed.was alrewdy closed down and the
"otd £ declared. aurplla was absorbed in othwr dewartmento of
; the Railways. Loco Lorwran, Gan—qdpur v1ty, on 10._.92, wrote
L to the 10w, Gangaour City informing hlm about this pcsitlon>

and  stated Fhat the aonplicant was ahPOJilnqu e ing retuthed

to that O“El“e for Lonortinn for dwty|d° he cannot be acgepted

bec.atse of the closire HF the Loco She d. The annlicant:

thereunoon suhmitted revresentation: dated 12.2.92 (Arneyurn n‘3)
: |

6} . dated 17.3.92 (Annpiure A=4) an? dﬁtad:23.4,92(ﬁnnbx'r9 A 5)

\] . . ) . ) . {
W) 6)@” addressed to the Senior Divisional Ingineer, Kota Dlvia oJ r)n,
R Vy Kota and DHE, 'iota Division, Yota. He "has, howvever, |st. 1t< d
v v ' . ' o . , . .
B ;}/ that he was nat diven any repsly and also nodt glven any qutxng

) S oAuty ™e resotonie h VP n’)i‘
- has bHeen kept out of Auty. Thoe res?onsents Na

. , P /2

order




 filed any repiy:althouﬁh they'had beeq'given oprrtunitiesyté,
.do so. The OA was admitted on 19.11.92 and it was alﬁo' |
dirccted at that time that it would bhe put up for flqal
disposal at the stage of direction on. 14;12;92 as the aogllcant
‘is retiring in the month of January, 1993‘and‘the’respondents
were also directed to file the reply{before thet date The

, .responients were alsdo directed to take the applicant} ack oh

'ﬂ: ' - duty at udnoapur City and he should be paid also the érreﬁrs
| of the salar} within a period of th*ee months. The 1garned . .
counzel for the applicant has stated thqt the abpliccnt has -

* not been ta%en back on duaty despite theSe'orders. 'Depurtmental

o Representative has stated that the traaner order. wa? passed
'ﬂ\~ _ on 1.4.92 »nosting the applicant under Loco Shed, Kota. The
| ‘orders were issued to the Loco Porpmdn, Ganqaolr 1ty and’ Kota.

Cony of the transfer order was not aent to the applleant. ‘
There is no evidence that the Loco’quemen, Gangapur tltf had,
served the COpy_oE the transfer order on.the applicént. In ’
the circumstances, the applicant has |been orevented from

per forming his duties from 1ﬁ¢&&22- ' The respondent.s are,

therefore, directed to pay the salary to the aoollcant'fér

e period from 10.2.92 till today within one month f this- .
e T — -—— . ' —
Mro. Manish 3nanidll SNDMILS dar a Lceash onder will

rder.

have to.be issued, loo<1no to the present c1rc1m tances.' The
epetitioner is directed to be present! in the Zourt on Friﬁay'
(18.12.92) to coileét«the fresh order, 1( any 1ssued a%df
Mr. Bhandari will supply the fresh-order, if issued,,to the
applicant before the Tribunal. 1In dase; fresh oriex is nor
;é o _j/ﬂfieﬂ.issued unto Friday, then the respondento will oend‘the

. - fresh order at the residential addres of the Appllﬁant,}Vl24

Z{Vasiya ”olony, near Ndsiya Temple,;Ganaour City, Dlstt
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